COURT-II

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(APPELLATE JURISDICTION)

IA NO. 968 OF 2017 IN APPEAL NO. 363 OF 2017 &
IA NOs. 976 & 975 OF 2017

Dated: 15" November, 2017

Present: Hon’ble Mr. |. J. Kapoor, Technical Member
Hon’ble Mr. Justice N.K. Patil, Judicial Member

In the matter of:

GMR Warora Energy Limited Appellant(s)
Vs.

Central Electricity Regulatory Commission & Ors. Respondent(s)
Counsel for the Appellant (s) : Mr. Ramiji Srinivasan, Sr. Adv.

Mr. Matrugupta Mishra

Ms. Shourya Malhotra

Mr. Tushal Bhardwaj

Mr. Sohil Yadav
Counsel for the Respondent(s)

ORDER

We have heard learned senior counsel for the applicant/appellant.
For the reasons stated in the Application, the IA No. 968 of 2017 is
allowed. Accordingly, Application for urgent listing stands disposed of.

Issue notice to the respondents in the Appeal as well as in the
Application for Stay returnable on 21.11.2017. Dasti, in addition, is
permitted.

List the matter for admission on 21.11.2017.

(Justice N.K. Patil) (I. J. Kapoor)

Judicial Member Technical Member
mk/vt
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